
been deposited in these three accounts. And 
some time back we have been told that all the 
obstacles which were systematically and 
methodically created by different interested 
parties with regard to the actual truth coming 
out about the Bofors' kickbacks were cleared, 
and we were assured that this information 
would be passed on to the CBI very soon. But, 
after having heard so,, nothing has happened. 
In between there were very interesting and 
mysterious developments. A senior Cabinet 
Minister of our country went abroad and 
handed over a letter to somebody. When 
questioned, he had fallen back on a sudden, 
calculated amnesia, as a result of which he 
doesn't remember who had given this letter to 
him. That letter also contained a suggestion 
that the Government of India wished the 
Swiss Federal Government to go slow in the 
investigation. There were many other efforts, 
but thanks to the efforts made by a different 
Government which did not last long, 
fortunately or unfortunately, the efforts were 
successful in freezing the doubtful Swiss 
Bank accounts. Meanwhile, when there was 
incriminating information coming out with 
regard to the association of Ottavio 
Quattrochi... 

THE DEPUTY CHAIRMAN : Will you 
be brief, please ? 

SHRI M. A. BABY : I shall be very brief. 
Considering the long time that is consumed 
by this Bofors controversy, I shall be 
relatively brief. Madam, this person has been 
allowed to leave the country on a month's 
leave, but that can be entered into the 
Guinness Book as the longest month ever 
experienced in the world because he has not 
returned even after many months have 
passed. 

Madam, it is also known that the infamous 
Hinduja brothers have been recently 
appointed as Indian Government agents. 
There has been a Government of India 
contract with the Hawk International Airlines 
in Britain. The Hinduja borthers have been 
appointed as the Government of India agents 
for this contract which runs into nearly Rs. 
5,000 crores. It is now well known that the 
Hinduja brothers have been involved in many 
mysterious financial dealings. Against this 
background, how is it possible that a 
company, a group which should have been 
blacklisted, has been shown manvy, many 
favours ? 

In the very recent past, the same Hinduja 
brothers with the help of others, have set up 
one of the biggest private banks in our 
country. Perhaps, not being happy with their 
dealings with Swiss Banks, they want to have 
their own banks to launder their money. 

Madam, we want a very simple thing. The 
Government of India should come clean on 
this  issue.    We  want to know 

from the Government of India what steps it 
has taken to unearth the truth with regard to 
the Bofors scandal. We were promised that 
all the classified reports... 

THE DEPUTY CHAIRMAN : Now, will 
you please be brief ? You have made a very 
long speech. 

SHRI M. A. BABY: No, Madam. I am 
winding up. 

I want to know from the Government 
whether it would come clean, whether it will 
come out with a statement with regard to the 
offer being made by the Hinduja brothers. We 
want to know when all the papers related to 
the bank accounts which have been frozen, 
would be passed on to the CBI. We want to 
know whether sufficient, sincere efforts are 
being initiated by the Government with regard 
to this. 

Thank you, Madam. 

SHRI S. IAIPAL REDDY (Andhra 
Pradesh) : Madam, we reject this diver-
sionary offer made by the Hindujas to the 
Opposition. If the Hindujas were not guilty, 
they would not have been appellants in the 
Swiss court. 

The point here, Madam, is what has really 
happened to the Bofors papers. The 
Govenrment has not made a statement. 

When the CBI considers the Hindujas as 
accused in the case, how is it that the 
Hindujas are able to meet the Prime Minister 
time and again ? 
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THE DEPUTY CHAIRMAN : Now that 
matter is over. 

As suggested, now we are not taking up 
Special Mentions. We are going to take up 
the GATT discussion. Mr. Jaipal Reddy, 
your name is first. 

If the House agrees, we can adjourn now 
for lunch, half an hour ahead, and resume the 
discussion after lunch. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh) : We can dispense with the lunch 
hour. 

THE DEPUTY CHAIRMAN : Why do 
you want to dispense with the lunch hour ? 

DR. BIPLAB DAS GUPTA (West 
Bengal) : How long will we continue ? 

THE    DEPUTY    CHAIRMAN : That 
deperds on how     soon we  finish it 
(Interruptions)    ... 

What I was suggesting is that we will have 
one hour discussion. Then we will have one 
hour lunch break. So, it is better... if the 
Minister agree that we have lunch hour now ? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) : In fact, the day 
before yesterday when I suggested that we 
would like to finish it before lunch dispensing 
with the lunch hour, at that time I was under 
the impression that the issue would be taken 
up in the Lok Sabha. But because of the sad 
demise of a Member, as the Lok Sabha has 
adjourned, I have no problem if we have the 
normal transactions. But I would request if 
you could finish it at least before 5. 

THE    DEPUTY    CHAIRMAN : That. we 
would do, but what I was suggesting was we 
have onlv   half an hour to the lunch-break and 
if we    adjourn half   an hour early and resume 
at 2' O clock, that 

would be much better and the discussion 
will not be ... (Interruptions) So the House 
agrees. O.K. The House is adjourned for 
lunch till 2 of the clock. 

The House then adjourned for 
lunch at one minute past one of the 
clock. 

The House reassembled after lunch at two 
minutes past two of the clock 

The Vice-Chairman (Shri Shankar Dayal 
Singh) in the Chair. 

STATEMENT BY MINISTER 

Clarification on Statement    by    Minister 
Regarding Concluding   Ministerial Meeting 
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SHRI V. NARAYANASAMY (Pondi-
cherry) : Mr. Vice-Chairman, where is the 
point of order ? 

SHRI SATYA PRAKASH MALAVIYA : 
Mr. Narayanasamy, you are not in the Chair.    
I have not yet completed. 

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH : Mr. Narayanasamy, I 
would request you to kindly take your seat. 

SHRI V. NARAYANASAMY :  Kindly 
hear me for a minute. 

SHRI SATYA PRAKASH MALAVIYA : 
Mr. Narayanasamy, fortunately you    are    
not    in    the  Chair.    Let me 

complete.  


